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2. To be referred to the Reporter or not?

JUDGEAIENT (ORAL)
. ' (DELPySi^D BY SHRI J.P. SHMPM, HON'BLE ivEABER (j)

I

In this case, the applicant is aggrieved by non

trrjnsfsr to the popular station, • i .e ., r^feerut -A^ile his

juniors have been transferred and so have been given

a preferential tr-atment discriminating the applicant,

ill this application, under Section 19 of the Administrative

Tribunals Act, 1985, the applicant has prayed that he

should be coiisioered for transfer to Meerut imiDediatelyj,

2. The case of the applicant is that he was posted at

f'feerut till March, 1982 from vhere he was transferred to

__the Office of DAO (AP), Agra. The applicant's contention.
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is that according to the transfer policy (Annexure Vto the

application), he was entitled to b® transferred back to

Als s rut.

3. The respondents contested this application. It

IS stated in the reply that the employees of the Departn»rrt

have an Ml India transfer liability. The guide1in; s which

the applicant has filed in pars 378(i) lay down that

the guidelines will not apply to transfers on administrative

grounds which may be effected at the discretion of the

administration, me-r^l-y because the applicant has been
.'V

trying for his posting back to Meerut in consonance v.dth the

guidelines of the transfer policy (Annexure-V) . There is

none to press this application on behalf of the applicant

snd also none vvos present on the last occasion in

November, 1991.

4. The application is, therefore, devoid of merits and

dismissed leaving the parties to bear their own costs.
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